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Open Q>urt. 

,. Central Adninistrative Tribunal, 
All ahab ad, Bench, Allahabad •. 

llated: Allahabad, 'I11is the 06th Day of Novanber, 2000. 

Coran: Hon1 ble Mr .- Justice R. R. K. Trivedi, v. c. 
Cl 

Hon1 bl e Mr. ~. Ilayal, A. il .• 

Original Application No.-t 1689 of 1992• 

M.D. Pandey, ag~d about 98 yea r s, 
son of Sr i R. s. Pandey, 
resident of 565/448, 
PU ~an Nagar, 
Alangagh, 
Lucknow. 

• • • Pp pl i cant-.. 

Counsel for the J;:>plicanta Sri T.S.1 Pandey, Adv. 

Ver sus 

l. Union of India throUJh Chief Secretary, 
Central Govenment, New Del hi. 

2. General Manager, North Eastern Railway, 
• 

Gorakhpur. 

3. llivis ional Railw@y Manager , North Eastern 

Railway, Lucknow: 

4i Senior Divisional Personnel · Officer, 

North-Eastern Railway, Luckno.v. 

• • ~ Respondents. 

Counsel for the Respondents: .:l i A. v • .:)l ivastava, Ar:l'J • 

Order ( Open Court) -
(By Hon'bl e Mr. Justice R. R. K. Trivedi, v. C. ) 

Vie hgve heard S r i T. ~. Pandey for the appl i cant 

and Sri A. v •. ~rivastava for the respondents. 

2.' This application has been filed challenging 

the seniority list dated 23·.l5.90., we have perused 

the 1 etter annexed with ·the seniority 1 ist which clearly 

states that if any anpl oyee has objection against 
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the seniority list, he may f:Ue objection. It is a].so 
../'-~""'­

stated that applicant filed obj action on 23;Ja.~2~ of which 

has been filed as Annexure-z, It is stated that no decision 

has been yet given on this application;=i In the cir cuns­

tances as the list is provisional it •will not be 

proper to adjudicate the sane. The ends of justice 

shall be served appropriately if r espondents are 

directed to consider and decide the object ion of the 

applicant against the seniority 1 ist. 

3. The application is a ccordingly disposed of 

finally with the direction to respondent No.3 to 

consider and decide the objection of the applicant 

against the seniority list by a reasoned order (if 

already not decided) withl.n a period of three months 

fran the day a copy of thiS order is filed. To avoid 
• 

delay it shall be open to the applicant · to file a 

fresh copy of the representation along wi t h a copy 

of t his orde r • 

No orde r as to costs.· 

Vice Qla illllan 

Bafees. 
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